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3UDGEfq£:NT(0rUlL)

{By Hon'ble Fir, JustictD U.S. Malimathy Chairfnan) .

Mone appeared for the petitionar. Shri P»P, Khurana'j

ccunselj appears for the rsspondants. As this, is a very

old mattar, we consider it appropriate to peruse the

records and dispos® of the same on merits,

2, The petitioner has sought five prayers. Some of
•V

the praysrs have already bean granted in-favour oP the

patitionar as is clear from the order mada by-the Tribunal

on 11 ,2,1988 after pBrusing a cr.py of tha order dated

5,1,1988 procucsd by tha petitioner by uhich his seniority

has been rastored @t S®rial Na,129-A in the seniority lis-t

dated 11 ,6,1986 and consfsquently his seniority has baen

restored in tha aeniority list dated 2,12.1986 at Sarial

.No, 149"'A of Grade III of the Indian Economic Service,., It is
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further noted that tho first thress reliafa claimed by th®

pstitiDner thus stand fully met and that what; remains for

consideration is quashing of promotions already msds vide

' I ^ !i

office memo dt, 9.3.1987 produced as Annexure, 'A', There
I

is none to tell us as to uhether this relief has also since
i'

bean granted, Ther® cannot be any doubt thatj consoquent

r

upon the restoration of tha seniority of the pejtitionsr'
li
'l

in the cadrs of Grade HI of- tha ICS, his case for promotion

to Grade II of tha lES has to ba considered in the light

\ ''
✓ '

of the revised seniority and the relief flouihg from the
'• i' . .

same granted to him. steps have already been taken to

aeeord seniority in the cadre of Grade II-I ofi, tha IE3, it

is reasonable te expect • chat the further steps uould^ have

besn tak©n now. If no such steps have bean taken and if

the petitioner comas uithin the zone of consiberation, the

same has to be done uithin a reasonable period from the date

'!

of the recspit of a copy of the judgemsnt. It is enough to

dispose of this petition uith this diraction,; No costs.
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